L I
!

/v'f -
! Y, : 1 ' // . 2 I'
.3? { I
| 1
i |!
IN THE CENTRAL ADMINTSTRATIVE TRIBUNAL : HYDERABAD B ENCH
| AT HYDERABAD ?
! ]
: 1
| :
0.A. No. 292/91.! Dt. of Decislion : 8-0-94.
J #
]

|

1. ToV.5itarama hari Dutt d
‘ .
.+ Applicants.

2. Sfht, Nanleavor
o
|
qs
|

L
1. The Union ofilndis rep. by its
Secratary to Government, Ministry » b
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0.A. No. 292/91., ‘ Dt. of Dec ision : B«8-1994,

{ As per Hon'ble Shri A,V, Haridasan, Member (Judl,} |

- The a#plicants being sponsorsd by the District
Employment Exchange, Hyderabad have baen appqintad and
continugusly working as laboratory Assistants under the
Indian Counc}l bf Medical Research Scheme No.2(A) P.Falci
Parum ﬁonitoring Scheme, Hyderabad undsr the control of
Regional Directpr o Health and Family WYelfare, Hydaraﬁad.
Their grieuancaii,that though they have beaﬁ continuogusly

‘)Q%
working Prom 1983 onwards,their gervicses have notxregularised

A
though there was a proposal for integrating the project
with the Despartment of Health and Family Welfara. They
hava been making repeatad representgtions and till now
no final decision fas been taken in this bahalff by ths

Govesrnment, fhsra?orQ,the applicants pray far the

following peliefs:~- S

1) Direct the 1st respondsnt to fipalise ths issue
of integration pf ths Ressarch teams on Malaria inte

the Directorate of NMED forthuith,

2) Dirsct the respoﬁdénts to regularise the sarvice
of the applicants by conferring attending benefits.
arising aut_qf Eqntinqity of their gervice.

3) Till such time dirsct tﬁa_raspoﬁdants not to
terminats the éeruices of the applicants and| to~ )
continue then in service under the Directorate of NMEP

and pass such other order or orders as ara deemed Pit

and proper.
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2, It ha$ been allegad that the Hon'ble Supreme

Court 6f India %as in an almost similer case in W.P.Nos.
5876=-57 Indian énuncil of Medical Resesrch UQ?kers
Association Vs, |Union of India, on the basissz the
assurance given!by the respondents ba?ora‘thBISuprame Court

directed that the Government should give conﬁinuity of

agrvice to tha applicants from ths date of their initisl
employment on rpgularisation and that the appliecants in
| 1

this case are also entitled to the sams relief as they
are similarly situated. f

. i

3. In thL reply statements the respondents have
stastad that the|High Power Board had made a racommendation

that P.F. Munit?ring is a regular activity and that it
should be made &n integral part of'Directoraﬁe of NMEP and
that this recommeadation is under considaratﬂon of the
Gavarnmént. They have also indicated that aé the projects
in which the applicants are working is not lﬁkely to be

wound up in the|near Puturs., There is no théeat to the

continuance of service of the applicants, ; |
| | both

4, " \a have heard lsarned counsl for/the parties

N

and we have gonF through the material papers. Ths

reg8pondsents havk admitted that the High Power Board has
opined the P.F.! Mopitoring is a pggular activity and it

should be integrated with the NMEP. What pemains is

taking a policy

decision by the Government ué are of the

view thaqhn the| light of this admission by the rgspondents

it wouwld be pro

per if the application is disposed of

directing the respordents to take & final de¢ision in

the mattgr within a pgggonable time and to gxtend to ths
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applicants the benefit of their sgrvice in cass the
-deci sion is in ths affirmative. The counsel on either
side also agreged that the application would be disposed

of with the above dirsection.

5 e Henca, the application is disposed |of with a
directibﬁ to the respondents to take-a final |decision

in the matter of integration of the Resesarch |team of
Malaria into Directorate of N?EP within a period of 6 months
from the date of communication of tnis order |and if a
decision is taken to integrata}on such integraticn to give
cre#it to the sgrvice pgndered by the applicants erom

the 4gte of their initial employmant for the [purpose of

seniority and other service benefits.

"“”}E;f;?iiakﬁjf; (A.y. HARIDASAN) ]

[ MEMBER (ADMN, ) MEMBER | (JUDL. )

Rated : 8th August, 1994,
{Dictated in Open Court)

ﬁcﬂ 16 #5 .

DEPUTY REGISTRAR(J)

sd/spr.

Copy to:

1 Thr Secrstary to Government, Union of Indla,
Ministry of Family & Uelfare, Nirman Bhavan,
New Qelhi.

2. The Director, National Malaria Eradication Programms,
22, Shamnath Marg, Delhi - 110 054, -~

3. The Regional Director, Health & Fam;ly{ﬁelfare,
H.N0.1=-11=256/B=1, Prakashnagar, Near Airposrt,
Hydarabad,

4, One copy te Mr.N.Rammohan Rao, Advocate,CATgHyderabad.,

5., One copy to Mr.N.Y.Ramana, Addl.CGSC,CAT,Hyderabad.

6. Ona copy to Library,CAT,Hydsrabad.

7. One spares copy.
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